IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 670 OF 2021
(@ DIARY NO. 3339 OF 2021)

JUSTICE (RETD.) JARAT KUMAR JAIN & ORS. Appellant(s)
VERSUS
BISHAL JAISWAL & ORS. Respondent(s)
ORDER

Permission to file Appeal is granted.

We have heard the learned Senior Counsel for the appellant
and are of the view that the observations made against the Members
of the Tribunal that are set out at pages F & G in the Appeal be
expunged.

Ordered accordingly.

The appeal is disposed of.

Pending application stands disposed of.

(B.R. GAVAI)

New Delhi;
February 19, 2021.
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ITEM NO.13 Court 3 (vVideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 3339/2021

(Arising out of impugned final judgment and order dated 22-12-2020
in CAAT(I) No. 385/2020 passed by the National Company Law
Appellate Tribunal)

JUSTICE (RETD.) JARAT KUMAR JAIN & ORS. Appellant(s)
VERSUS
BISHAL JAISWAL & ORS. Respondent(s)

(FOR ADMISSION and TIA No0.19713/2021-STAY APPLICATION and IA
No.19712/2021-PERMISSION TO FILE APPEAL)

Date : 19-02-2021 This appeal was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE B.R. GAVAI

For Appellant(s) Mr. Vinay Kumar Garg, Sr. Adv.
Mr. Amit Sharma, AOR

For Respondent(s) Mr. Sandeep Bajaj, Adv.
Mr. Soayib Qureshi, AOR
Mr. Devansh Jain, Adv.

Mr. Sanjeev Kumar, Adv.
Mr. Abhishek Kisku, Adv.
Mr. Anshul Sehgal, Adv.
Mr. Faisal Sherwani , AOR

Mr. Abhirup Dasgupta, Adv.
Mr. Ishaan Duggal, Adv.
Ms. Bhawana Sharma, Adv.
Mr. Mohit D. Ram, AOR

UPON hearing the counsel the Court made the following
ORDER

Permission to file Appeal is granted.
The appeal is disposed of in terms of the signed order.
(R. NATARAJAN) (NISHA TRIPATHI)

ASTT. REGISTRAR-cum-PS BRANCH OFFICER
(Signed order is placed on the file)



		2021-02-19T16:44:57+0530
	R Natarajan




